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Present ¢ Hon'ble Mr.Justice AeK oChatterj es, Vice-Chairman

Hon'ble MreMeS.Mukherjee, Administrative Member

AMITAVA D AS
Vs
UNION OF INDIA & ORS.

For the applicant Nr.N Bhattacharya, counsel:
' Mr,CeSamaddar, counsel

F%r the respondents: Msg.U.Sanyal, counsel

6@‘ Mr.A.K.Banerjee,counsel (Priyate Respondent)

)(i - .
Heard on ¢ 7,2,97 : ‘ Order on ¢ 7,2,97
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A:K.Chatterjee, VC

Heard the counsel for both the parties. Reply to
OA is already filed, The amendments‘é:&e»by the petitioner appears
to be fopmal in nature and do not change the nature of character of
the agglication. In such circumstance the amendments made are;gééep%ed.
MA i;':éss disposed of accordingly; The oFFiéial and private respon=-
\ ' oA el
dents may file reply to the comprehensive application filed todaxhg
week before 2,5.97 yhen the OA will be listed for admission hearing.
The petitioner shall Forthyith sarve the'copy of the comprehensive

application on all the respondents,

MEMBER (a) ' VICE-CHAIRMAN



